Delhi Legislative Assembly

BULLETIN (PART-II)

(General information relating to Legislative and other matters)
Monday, 3" December, 2012/12 Margshirsha, 1934 (Saka)

No. 176

Hon’ble Members are hereby informed that 24 (twenty four) notices of
resolutions were received by the Assembly Secretariat till the last date of receipt of
Private Members Resolutions i.e., Friday, 30.11.2012. The following three resolutions
have been selected on the basis of Balloting. These Resolutions would be taken up for
discussion on the Private Members Day i.e. Friday the 14" December, 2012:-

S.No.

Name of the Hon’ble MLA

Text of the Resolution

L

Shri O.P. Babber

This House resolves that the recommendation may
be sent to the Center Govt. to include Vagri caste

as SC/ST/OBC category.

Shri Naseeb Singh

This House resolves that Section 35 and 92 of the
Delhi Co-operative Societies Act and Rule 2007 be
suitably amended keeping in view the public

interest of the the benefit of people of Delhi.

Shri Sat Prakash Rana

This House resolves that the water problem of
Bijwasan Assembly Constituency be solved on
priority basis as people of this area are forced to

buy potable water.

P.N. MISHRA
Secretary
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